
                           

Tezpur PS Case No-1896 of 2021 
GR Case No-3070 of 2021 

U/S-379/34 of IPC 
 

ORDER 

23.05.2022  

Case record put up today before me. 

Accused person, named, Md. Saddam Hussain aged about 

26 years arrested and produced before this court in 

connection with this instant case registered under section-

379/34 of IPC.   

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice u/s-50 of CrPC, Medical Report, Case Diary 

and Check List.  

On perusal of the entire case record, it disclosed that the 

accused is produced today after arrest i.e. on 23.05.2022 

and thereafter, he was duly undergone COVID-19 test at 

Kanaklata Civil Hospital, Tezpur where he tested negative. 

Also seen the bail petition bearing No-557/2022 filed for the 

accused Md. Saddam Hussain praying for his bail. Bail 

petition filed in support with an affidavit.    

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of 

the petitioner has submitted that the above-named accused 

person is innocent and no way connected with the alleged 

offence. 

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on lodging an ejahar 

by the informant named Sri Prasant Singh alleging inter-alia 

that Md. Saddam Hussain along with other accused persons 

have stolen away some materials from the construction site 

of Singla construction company last night who were caught 

red handed by police during night patrolling with stolen 

articles.  
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On careful perusal of the case diary, it also disclosed that 

the above-named accused is an FIR named accused person. 

It also disclosed from the case diary that the I/O collects 

substantive implicating materials against the accused 

regarding his involvement with the alleged offence. The 

investigation of this case is pending at a pre-matured stage 

and nature of offences involved in this case deserves 

meticulous investigation of the I.O. More also, the I.O 

deserves a fair chance to investigate the case properly to 

unveil the concealments from the alleged incident. The 

alleged offence is non-bailable and cognizable in nature. At 

this stage without entering into the merits of entire dispute 

in hand this court finds that the investigation is pending at 

initial stage.  

At this stage, if the accused person, namely, Md. Saddam 

Hussain is released on bail, the process of the investigation 

of the case will be not hampered any more.  

Under such circumstances, considering the gravity and 

seriousness of the offence charged against the above-named 

accused and the materials collected by the investigating 

officer, this court not finds anything sensible upon which the 

bail prayer of accused person, namely, Md. Saddam Hussain 

may be considered at this stage.  

Hence, the bail petition No-557/2022 stands rejected. 

No injury is noticed on the person of the accused.  

Perused the case record along with forwarding report. 

Perusal of the same discloses that the formalities have been 

duly complied with by the I/O. 

Therefore, considering all aspect this court finds that the 

alleged offence is cognizable and non-bailable in nature and 

therefore, judicial custody of accused person is necessary for 

the sake of proper investigation. Accordingly, accused 

are remanded to judicial custody till 06.06.2022.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

hereby directed to keep the accused person separately in an  
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isolation ward from the other jail inmates for a considerable 

period and further the accused person is directed to be 

scanned through thermal scanner before admitting him 

inside the jail.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for 

prevention of COVID-19 pandemic inside the jail premises.  

Return back the case diary to the I/O concerned.  

Inform all the concerned. 

 

           Chief Judicial Magistrate 
                                                    Sonitpur, Tezpur 


